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0 R D.ER 

The applicant has filed a Miscellaneous Application seekin 

addition of 4 parties in the a4wof repondents. The MR is allowed. Let 

the amendments be incorporated. The id. counsel for the applicant submits 

that the copy of the petition has already been ser,ed on the added res— 

pondents 	kf'ridavit of service be filed witfiifl9 week. The added 

respondents are granted 4 weeks' time to file reply if any and in case 

any reply is filed the applicant shall have to Pile rejàjnder within 2 

weeks thereafter. 

2 0 	Mr.P.S.Mukhopadhy ay, counsel appears for the private respondent 
No.81 

 The respondent No.8 is granted a month's time to rile reply if any 

t which rejoinder be filed within 2 weeks thereafter. OR will be listed 

for hearing on 31.8.98. MA therefore stands disposed of. 

MEMiER(A) " 

i .n. 


